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CORRIGENDA

In the Parliamentary Debates (Part 1—Questions and Anawers ) Fourth Session of
Parliament,—1951,

In Volume IX,—

1. No. ':I, dated the 16th August, 1951,—

wroRr 330, df| o, “Fur WrAE w1 F WM W CFm wTAE AR o
v 9 |

2. No. 8, dated the 17th August, 19561,—

(i) Col. 376, line 14 from bottom for “and” read “‘any".

(ii) Col. 380, delete the existing line 13 and between lines 15 and 16 snsert new line “‘sube
ject. The Central Tractor Organisation'’.

(iii) Col. 381, for the existing line 18 from bottom subatsiute the new line “ture (Shri K. M,
Munshn) (a) It is".

3. No. 12, dated the 22nd August, 1961,—
.M“)‘i ” d.lw._"“ ’Ai ” 'r Pé *:I ‘0r‘H‘

4. No. 18, dated the 23rd August, 1951,—
(i) w=w goR, dfir t¢ “Fafa’ & a3 “frafa’” o
(ii) (.I'olJ 612 for the existing line 4 from bottom read ‘‘July-December, 1951 —January-
une'’.

5. No. 16, dated the 28th August, 1951,—

(i) Col. 728, line 12 for the figures ‘‘-14,86" read ** 14,86",
(ii) Col. 727, line 8 for the figures *88,87" read *88,872". *

6. No. 19, dated the 3lst August, 1951,—
FOH CYo, Tie ¥ “Het”’ & wqr 9T “xeR’ AT AR Y of| Qo W &
faers” & o a3 ok 99 & feem”’ &

7. No. 20, dated the 8rd September, 1951,—

wod ¢/ AR Y GfRy ¥, “oqar’ & oq 9T ¢ AT’ OF
8. No. 22, dated the 5th September, 1951,—,
Col. 1014, line 15 for the figures *‘36,00,000" read *‘35,00,000".
9. No. 24, dated the 7th SBeptember, 1951,—
(i) Col. 1115, line 8 for the words ‘‘Laid on the Table” read *“ House’.
(ii) Col. 1118, line 26 from bottom for *‘word” read ‘‘work’.
(iii) Col. 1119, transpose the existing lines 7 and 185.

10. No. 29, dated the 15th September, 1951,—

(i) Col. 1327 from bottom line 8 for ‘“Teteorotogical” read *Meteorological”.,, and line
T for “‘in 3 : 2" read “is 3-03".

(ii) Col. 1336, line 2 from bottom for “‘convering" read ‘‘covering"’.

(iii) Col. 1348, line 7 from bottom for “by’’ read ‘“‘to".

(iv) -



(v) ‘
11, No. 30, dated the 17th September, 1951,—
Col. 1400, line 11 from bottom for “RECON.-" read “Re. CON.".

12. No. 81, dated the 18th September, 1951,—
Col. 1434, line 15 for “miles” read ‘“‘mills".

18. No. 82, dated the 18th September, 1851,—

(i) Col. 1505, between existing lines 23 and 24 from bottom snsert new line ‘‘being found
with money is not”.

{ii) Col. 1510, line 18 from bottom for “July, 1951” read “Ist July, 1851",
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-~ PARLIAMENT OF INDIA
Friday, 14th September, 1951

The House met at Half Past Eight of
: the Clock

{MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

ImPORT AND ExporT OFrFicES

*1005. Shri Sidhva: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the exact economy effected after
the amalgamation of the Offices of the
Chief Controller of Exports and Im-
ports from the 1st March 1951; and

(b) whether the proposal for trans-
ferring the licensing departments to
Port offices has materialised; if so, whe-
ther any additional staff has been em-
ployed and what is the effect of this
additional cost as compared to the
retrenchment due to the amalgama-
tion of Import and Export offices?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Rs. 29,400.

(h) Yes. No additional staff has
been employed in the Port offices.

Shri Sidhva: With reference to the
answer to part (b) of the question,
which ig in the affirmative, may 1
know whether the delay in the issue of
licences, which used to be the case in
the past, has been minimised and it
go, what is the minimum delay that
takes place at present in the disposal
of applications for licences?

Shri Mahtab: It has been consider-
ably minimised and today I may say
that in a few cases practically there
is. no delay at all. Applications are
readily disposed of.

Shri Sidhva: May I know whether
the advisory committees which the
hon. Minister proposed to appoint in
port areas have been appointed? If
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not, what are the reasons for the
delay? ’

Shri Mahtab: They have not been
appointed yet.

Shri Sidhva: Are they likely to be
atll)pointed? He made a promise about
them.

Shri Mahtab: The whole matter is
under examination. There is Mehta
Committee report. Whatever recom-
mendations are made by oce committee
are first to be implemented and then
the appointment of other committees
would be thought of. In this particular
case, although at one time it was
thought that Port Advisory Committees
should be formed, the matter is still
under examination and nothing has
been decided yet.

Sardar Hukam Singh: May I know
whether the professional mediaries
that used to hover around the office
have now been eliminated?

Shri Mahtab: My impression is that
that has been elimlnated. If there is
still something left, I would very much
like to be enlightened on that, so that
I may inquire into it.

Shri A. C. Guba: Is the amount
given as saving in reply to part (a)
monthly or annual?

Shri Mahtab: It is annual and relates
to the pay of the Chief Controller of
Exports.

Shri Krishnanand Ral: Has there
been any retrenchment of any high
grade officer as a result of the amalga-
mation of the two offices?

Shri Mahtab: The retrenchment {s of
the highest office, that of the Chief
Controller of Exports. Both the posts
have now been combined.

REHABILITATION IN ANDAMANS

*1006. Shri Sidhva: Will the Minis-
ter of Rehabilitation be pleased to
state whether the 285 families of dis-
placed agriculturists from East Pakis-
tan who have been resettled in Anda-
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man and Nicobar Islahds have been
now satisfactorily and permanently set-
tled in the Islands?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): In all 304 dis-
placed agriculturist families have been
settled in the Andamans. All these
families are reported to have settled
down satisfactorily.

Shri Sidhva: Some of the families
previously settled there in the same
manner had come back to India. 1Is
there any possibility of a similar con-
tingency arising in these cases also?
Does the Minister feel that they are
now permanently settled from the eco-
nomic point of view? My question
related to permanent settlement and
not only to satisfactory settlement as
given by the Minister.

Shri A. P. Jain: Apparently
factorily settled means
settled.

Shri Dwivedi: Do Government pro-
pose to open up a works training
centre in the Andamans?

satis-
permanently

Shri A. P. Jain: There is no such
scheme yet.
Shri A. C. Guha: How were they

settled—as agriculturists, artisans or as
businessmen also?

Shri A. P. Jain: The question relates
only to agricultural families.

/
Shri A. C. Guha: What was the
acreage given to them? Were any
loans also given to them?

Shri A. P. Jain: 1,509 acres of culti-
vable land and 677 acres for horti-
cultural and housing purposes. Also
loans were given at various times on
different scales.

Shri A. C. Guha: Is there any pro-
posal to send some more agricultural
families there?

Shri A. P. Jain: Yes.
Shri A. C. Guha: When?
Shri A. P. Jain: As soon as possible.

Shri B. K. Das: Are there sufficient
arrangements for primary schools in
those areas where the refugees have
been settled?

Shri A. P. Jain: The Andamans have
got a social life of their oown. I do not
think it will be possible for me to set
up a social life out of all proportion
to the social life there. So far as I
know the children of these families are
taking advantage of the schools avail-
able there.
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D1SPLACED UNATTACHED PERSONS

*1007. Shri 8. C. Samanta: Will the
Minisier of Rehabilitation be pleased
{o state:

_ (a) whether it is a fact that in addi-

tion to the six thousand wunattached
women, children and aged and infirm
persons (including dependents) from
East Pakistan living in Homes, there
are thirty-six thousand displaced un-
attacked persons and others living out-
side Homes and receiving gratuitous
relief from Government; and

(b) if so, what are the reasons why
they are not brought to camps and
Homes?

The Minister of Stite for Rehabilita-
tion (Shri A. P. Jain): (a) Yes, except
that the number of such unattached
women and children etc. has -gone
down from 36,000 in March to 34,042 in
August, 1951.

(b) All such unattached women and
children etc. living either in Homes or
camps with the exception of 778 per-
sons in Tripura who, for lack of
accommodation, could not be admitted
either in Homes or camps.

Shri 8. C. Samanta: May I know
whether the children of unattached
women who have been given free occu-
pation are allowed to remain in the
homes?

Shri A. P. Jain: Up to a certain age.

Shri §. C. Samanta: What arrange-
ments have been made for the marriage
of the girls of displaced persons?

Shri A, P. Jailn: Grown up girls are
generally given in marriage with the
consent of their mothers. We give a
small dowry too.

Shri 8. C. Samanta: What is tihe
difference in the arrangements made as
between the West and East Pakistan
displaced persons?

Shri A. P. Jain: I do not know of
any special difference.

Shri Amolakh Chand: Is it a fact
that Rs. 200 per grown up girl is given
as dowr; in the case of displaced per-
sons who migrated from West Pakistan
and may I know if the same amount
is given for displaced persons from
East Pakistan also?

Shri A. P. Jain: The amount Iis
according to the circumstances of each
case.

Shri Barman: Who gives the girl in
marriage when there is no natural
guardian? B

Shri A, P. Jain: When there no
natural guardian the State gives them.
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Shri 8. C. Samanta: What is the
number ‘of unattached women who
have been given free occupation up to
this time?

Shri A, P. Jain: I do not exactly
understand what the hon. Member.
means by free occupation.

Shri 8. C. Samanta: Those who are
self-supporting financially or provided
with employment.

Shri A. P, Jain: We have not got
separate figures for that. We know
that about 9,000 persons have left the
camp and got settled in one way or
another. Some of them have discover-
ed their relatives where they have
gone and settled and others have been
settled in occupations.

GOVERNMENT STATIONERY DEPART-
MENT, CALCUTTA

*1608. Shri Sidhva: Will the Minis-
ter of Works, Production and Sapply
be pleased to state:

(a) whether Government have consi-
dered the Report received from the
Experts for reorganisation of the Sta-
tionery Department of the Government
of India in Calcuita;

(b) what are the suggestions made
in the Report; .

(c) what are the difficulties in im-
plementing the recommendations; and

(d) what was the result of the en-
qQuiry into the failure of certain officials
to clear stationery from Calcutta
Harbour in time? ,

The Deputy Minister of Works, Pro-
duction and Supply (Shri-Buragohain):
(a) Yes, the report of the Eastern
Bedaux Company who were appointed
to examine the working of the Govern-
ment of India Stationery Office,
Calcutta has been received by Govern-
ment.

(b) The attention of the hon. Mem-
ber is invited to the summary of the
Bedaux Report which was circulated to
hon. Members on 3rd September 1951
as promised in the reply to one of the
supplementary questions on the hon.
Member's starred question No. 2872 on
6th April 1951,

(c) One of the major recommenda-
tions, resulting in an annual saving of
Rs. 1,15,000 has since been implement-
ed. The other recommendations are
still under examination. Some of the
dificulties in regard to their accept-
ance are explained in the summary
referred to in the answer to part (b)
of the question.

(d) The report of investigation of
the Comptroller and Auditor General
of India has been received and a senior
officer has been appointed to hold

14 SEPTEMBER 1951

Oral Answers 1280

Departmental proceedings against the
Government servants alleged to be
responsible for the payment of heavy
demurrage charges.

Shri Sidhva: One of the recommehda-
tlons was that there should be reduc-
tion in the amount of stores with the
object of reducing accounting and pur-
chase of storcs. May I know whether
that has been complied with or not?

Shri Buragohain: Yes, one of the re-
commendations was standardisation of
a number of stationery items so ag to
reduce the number of stock items from
2,600 to 1.000.

Shri Sidhva: May I know whether
they have been complied with and, if
not, why not?

Shri Buragohain: With regard to
one major recommendation, I have
already stated in reply to part (c) of
the question that it was accepted by
the Government immediately. It relat-
ed to release of stores resulting in an
annual saving of Rs. 1,15,000. With
regard to the rest of the recommenda-
tions and other matters related to the
reorganisation of the whole Stationery

fice, a departmental committee has
recently been set up to go into the
whole question; the Committee will To
to the spot and examine the matter in
order to expedite a decision.

Shri Sidhva: Is it not a fact that the
report recommends retrenchment in
staff to the extent of Rs. 6:42 lakhs?
The hon. Minister stated that imme-
diately they have put into operation
one recommendation resulting in a
saving of Rs. 1,15,0000 May I know
what becomes of the remaining
amount?

The Minister of Works, Production
and Supply (Shri Gadgil): That is not
so. The recommendation of the Com-
mittee regarding staff will result in a
saving of Rs. 4:'08 lakhs. The report
has proceeded on the assumption that
the entire work is more or less mecha-
nical. As 8 matter of fact, there is
much work which can be called of a
mental type and the standards that
are applied to the work done by
mechanical means is not the standard
that is applicable here. Therefore, the
matter is being considered and a deci-
sion as to to what extent the recom-
mendation can be igiplemented will he
laid before the House soon.

Shri Sidhva: The hon. Minister stat-
ed that the report does not recommend
a saving of Rs. 642 lakhs. Am I
correct in understanding that?

Shri Baragohain: It does recom-
men':l a total potential saving of
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Rs. 6-42 lakhs which includes Rs. 4:08
lakhs to be covered by economies to
be secured by retrenchment in staff
which is a very difficult matter involv-
ing roughly 300 members of the staff.

Shri Sidhva: In answer to part (d)
the “on. Minister stated that a special
officer has been appointed to enquire
into this matter to find out who was
responsible for this heavy demurrage.
When was he appointed? The hon.
Minister, in reply to the discussion on
this subject on 8th May, wrote to me
that investigation had been ordered
immediately, that departmental en-
qQuiries had already been completed,
and that a final decision will be taken
in the matter as soon as the result of
an independent enquiry on the audit
side was received from the Comptroller.
But just now he stated that another
enquiry committee {s being appointed.
Which of the two statements is correct?

Shri Buragohain: If I may explain
the position, as far back as 1949 a
senior official was appointed to under-
take an official enquiry. It was a
departmental enquiry. After receipt of
the report of that enquiry, it was a
thought that- an independent enquiry
on the audit side should also be held;
the report from the Auditor-General
has recently been received on this
anquiry. Now the five officers who
were connected with this matter have
since been charge-sheeted and a senior
official has been appointed to hold
departmental proceedings under the
Government Servants Conduct Rules
and other rules.

Shri Sidhva: Are those flve officers
still in service or they have been sus-
pended?

Shri Butagehain: So far they are
not suspended.

Shri A. C. Guba: May I know if
the Government has taken any action
on the recommendation regarding the
standardisation of stationery items
and of packings? \

Shri Buragohaim: I have already
stated that a departmental committee
has been appointed to go into this and
other questions arising out of the
recommendations of the Bedaux Com-
mittee report.

Shri Amolakh Chand: May I know
the time expected to be taken in the
departmental enquiry and for submit-
ting the case finally to the court?

Shri Buragohain: If the hon. Member
refers to that demurrage case he will
find that the intention of the Govern-
ment 1s only to have departmental pro-
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ceedings and not to send it to a court
as the materials for that purpose are

. not considered sufficient.

Shri Sidhva: We want to know the
result. This demurrage has caused
nearly Rs. 6 lakhs to the Government.
May I know when it is going to be
finally decided? Already a year has
been taken.

Shri Buragohain: The figure that has
been given by the hon. Member is not
correct. An amount of Rs. 11 lakhs
and odd was to have been realised
from the Port Commissioners’ Office.

Shri Sidhva: That was a refund.

Shri Buragohain: It was a refund....

Shri Sidhva: But they were responsi-
ble for that amount. On the other

hand if the Port Trust had not come
to the rescue we would have lost it.

Mr. Deputy-Speaker: This is all
argumentative. Next question.

TooLs AND COMPONENTS IN DiSPoSaLs

*1009. Shri Jnani Ram: Will the
Minister of Works, Production aad
Supply be pleased to state:

(a) the quantity of tools and com-
ponents purchased from disposals for
the different River Projects; and

(b) the tools and components stilr
remaining for disposal?

The Minister of Works, Productios
and Supply (Shri Gadgil): (a) and (b).
Two statements showing the informa-
tion in respect of surpluses (American
as well as Non-American stores) issued
to River Valley Projects during the
period 16th August 1947 to 31st July,
1951; as also two more statements
showing the machine tools awai
disposal on 1st August 1951 are plac
on the Table of the House. [See
Appendix VI, annexure No. 30.]

Shri Jnani Ram: In the statements
two prices are given: book value and
sale value. May I know if the articles
have been supplied to the river pro-
jects at book value or sale value?

Shri Gadgzil: The articles have been
valued in the book as shown by “book
value”, but the actual amount that has
been debited is the value that is con-
sidered as realised value.

Shri Jnani Ram: May 1 know the
agency which fixes the sale value?

Shri Gadgil: They were sold directly
to the department concerned.

Shri Jnani Ram: Whenever any
stores are sold is any enquiry made
as to the requirements of the river
projects?
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Shri Gadgil: I have already explain-
ed the procedure so often but I will
explain it once more. As soon as we
receive ‘surplus information’ from the
Defence Ministry and other Ministries,
the prior indentors, namely the depart-
ments of the Central Government as
well as the departments of the State
Governments are informed of what we
have. Their orders are received and
whatever they choose out of whatever
is available is delivered to them;
whether their requirements are correct
or are adequate is not for this Ministry
to consider. They specify their
demands and to the extent of availabi-
lity they are satisfied.

Shri Jnanl Ram: May I know if any
demand has been refused?

Shri Gadgil: How can we refuse? If
the material is available they take it.

Shri A. Joseph: The hon. Minister
stated that according to their indents
the Ministry was supplying tools and
other things to river projects. After
such supply is the Stores Department
maintaining any examination or super-
vision on the stores so supplied to these
river projects, or are the river projects
themselves maintaining any register
for the purpose?

Mr. Deputy-Speaker: Disposals are
Interested in selling. Does a merchant
keep an account as to how the pur-
chaser disposes of the goods?

Shri A, Joseph: The stores depart-
ments of these projects wanted tools
worth about one crore which was
supplied to them by the Ministry. I
want Lo know whether after supplying
these tools the Ministry maintain any
check on the stores or whether it is
done under the auspices of the con-
cerned stores department.

Shri Gadgil: That is the business of
that particular Department whose res-
ponsibility it is to carry out that
project—the responsibility of the shop-
keeper is only to sell. ’

LABOURERS DISCHARGED FROM
PrprRADIH COLLIERIES

*1010. Shri Jnani Ram: Will the
Minister of Labour be pleased to state:

(a) the number of labourers who
were discharged from Pipradih Colliery
during this year; and

(b) the number out of those dis-
charged who were re-employed else-
where?

The Minister of Labour (Shri
Jagfivan Ram): (a) No one was dis-
charged this year. In October 1950,
however 462 workers were discharged
due to closure of the Colliery.
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(b) 236 persons were re-employed in
the Colliery in June 1951. e Gov-
ernment has no information as to the
number of persons employed elsewhere.

Shri Jnani Ram: Has the colliery
started work?

Shri Jagjivan Ram: Yes, it has.
S;LT EXPERIMENTAL FARMS

*1011. Dr. Ram Subhag Singh: Will
the Minister of Works, Production and
Supply be pleased to state:

(a) the number of salt experimental
farms in the country which are rum
under the auspices of the Council of
Scientific and , Industrial Research;

(b) since how long these farms hav-
been operating; and

(c) how much salt (in tons) has s¢
far been manufactured?

The Minister of Works, Productiom
and Supply (Shri Gadgil):. (a) There
is only one salt experimental farm at
Wadala (Bombay) which is run by the
Salt Organisation. This farm is not
under the Council of Scientific apd
Industrial Research, but avalils itself of
the technical advice of that body. 7

(b) Since October, 1949.
(c) 2,608 tons.

Dr. Ram Subhag Singh: Is the salt
producad at the Wadala Salt Experi-
mental Research Station in any wav
better than that which is genera’
available in the market?

Shri Gadgil: It is decidedly better.
Not only that, but private manufac-
turéers have also been requesting the
organisation o make its advice avail-
able to them, and that is freely done.

Dr. Ram Subhag Singh: How does
the price of this salt compare with the
price of indigenous salt?

Shri Gadgil: Production is not on
such a high scale as to make any
difference in the price.

Shri Krishnanand Rai: May I know
whether this is a manufacturing con-
cern or an experimental concern? May
I know also whether it is running on
a self-sufficient basis or whether some
help is given to it by Government?

Shri Gadgil: It is a model factory for
the guidance of private manufacturers.
Of course, if there is any production—
as is bound to be the case—that is sold.

Shri Sivan Pillay: Is any experiment
being conducted at this Farm regard-
ing the possibility of manufacturing
magsulph or other salts also on a com-
mercial scale in the existing salt fac-
tories?

Shri Gadgil: 1 want notice for that
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[Seth Govind Das: May I know
whether the experiment being conduct-
od at this farm is helping other plans
that have been drawn up in connection
with the production of salt and whether
the quantity of salt being manufactur-
ed on that farm is likely t» increase?]

oft mrafres:  wraEr 1 @ & AR
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Ll

Shri Gadgil: It is and it will be

helbful and the quality of salt would
also improve.]

Shri Amolakh Chand: May I know
the amount paid annually to this Farm
as subsidy?

Shri Gadglil: I require notice for that.

swg: ¥ waw  fegemw
¥ frdy g fed # w37 A7 T
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[Shri Bhatt: Do the Government pro-
gse to undertake experiments of this
nd in some other part of India as
well?]
sy wrafre:  famre @ @ Sfew
Y &7 T F aog ¥ B @@
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[Shri Gadgll: There is a proposal but

the experiment cannot be immediately
undertaken due to paucity of funds.]

ALUMINIUM

»11012. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total quantity of aluminium
produced in the country in the years
1949-50, and 1950-51; and
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(b) whether Government propose to
expand the existing units of the alu-
minium indusiry? :

The Minister of Commerce and
Industry (Shrl Mahtab): (a)

1949-80 1980-81
(in tons) (in tons)
3,580 3,678
(b) No.

Dr. Ram Subhag Singh: May I know
whether the productive capacity of our
aluminium factories is enough to meet
domestic demands and if it is not, do
Government propose to establish some
new factories?

Shri Mahtab: It is not enough, but-
there are two firms which are now
producing aluminium and it is for them
to expand their capacity and extend
their activities. One of the firms has
applied to the Industrial Finance Cor-

. poration for a loan to expand its

capacity. The other firm is now mak-
ing a survey for starting another fac-
tory in some other place. Government
have nothing to do with this.

/s e | 77 aEAag oA
Y %1 g8 Amw ¢ 5 fow awame
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[Seth Govind Das: May I know
whether the hon. Minister knows that
a very good quality of bauxite from
which aluminium 1is produced, 1is
available in Madhya Pradesh in large
quantities and that it is being export-
ed? The Government of Madhya
Pradesh had also formulated a scheme
to manufacture aluminium but it could
not be successful due to lack of funds.
Has the Government any intention to
do something in this behalf in Madhya
Pradesh?]
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[Shri Mahtab: No, the Government

has no scheme to set 1
factory.] gset up an aluminium
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(Seth Govind Das: I wanted to know
that when bauxite is available there in
such a large quantity and a State Gov-
ernment had tried to do something in
this connection, have the Government
any plan whereby this work might be
undertaken?]

it wgenw : A, corfar F Al &
[(Shri Mahtab: No, this is not includ-
ed in our planning.]

Shri B. K. Das: May I know whether
these factories have not been able to
work up to their installed capacity for
want of adequate supply of power?

Shri Mahtab: To some extent, that is
correct. It is for that reason that one
of the firms has got its factories in
three places, Ranchi, Calcutta and
Alwaye.

Shri B. K. Das: Are Government tak-
ing any steps in the direction of mak-
ing cheap power available? .

Shri Mahtab: The steps that are
being taken are these multi-purpose
river valley projects. When they will
be completed, they will supply cheap
power for all these factories.

Shri Himatsingka; How does the
Indian manufacture compare with
foreign products?

Shri Mahtab: At present it compares
very favourably and the hon. Member
must have known that the Tariff Board
has reported that no subsidy is requir-
ed for this industry bhecause the fair
price here compares faveurably with
the fair price of imported aluminium.

Shri M. Nalk: Am I to understand
that raw materials available in the
country are not sufficient to manufac-
ture aluminium up to the quantity
requfred to satisfy our requirements?

Shri Mahtab: There is plenty of raw
material—enough and to spare. The
question is how to use the raw
material for the purpose of production.

Shri Krishnanand Rai: May I know
the amount of aluminium imported
every year?
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- Shri Mahtab: The total require; t
is estimated at 15,100 tons?q Ou{n °lo’t

this, the production is about 3,500 tons.
The rest is imported.

Shri Jnani Ram: What is the per-
centage of aluminium products such as
wires that are required for Govern-
ment use?

Shri Mahtab: Cannot say off-hand.
REHABILITATION LOANS TO STATES

*1013. Dr. Ram Subhag Singh: Will
the Minister of Rehabilitation be
pleased to state:

(a) the names of States to which
relief and rehabilitation loans have
been given; and

(b) \he total amount of money given
to them as loans?

The Minister of State for Rehablilita-
tlon (Shri A. P, Jain): (a) and (b). A
statement showing the required infor-
mation is placed on the Table of the
}léous;,l. ][See Appendix VI, annexure

0. 31.

Dr. Ram Subhag Singh: Is it a fact
that some State Governments have
approached the Government of India
for giving them additional loans to
meet the emergency expenditure caused
by the ftecent influx of refugees from
Pakistan?

Shri A. P. Jain: Yes, that is so.

Dr. Ram Subhag Singh: How much
money have they demanded?

Shri A. P, Jain: I belleve Rs. 1§
crores.

Dr. Ram Subhag Singh: May I know
whether the amount will be sanctioned
by Government?

Shri A. P. Jain: Well, some adjust-
ment will have to be made. Perhaps
we may be able to get some money
from the Finance Ministry.

CLOTH FOR BIHAR

¥1014. Shri 8, N. Das: Will the Minls-
fer of TCnwrwieree and Industry be
pleased to state:

‘a) the monthly allotment of cloth
to the State of Bihar for the months
of January to July, 1851;

(b) the total quantities that were
supplied in these months; and

(c) the proportion of dhoties and
sarees to the total quantities of cloth
supplied?

The Minister of Commerce amd
Industry (Shri Mahtab): (a) to (c).
A statement is laid on the Table of the
House. -
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Period Allotments Releases Qu‘;}'.lz':;f.d 0"3;?3 of,
reloased releaved

January 1951 . . . . . 18,809 11,272
February 1051 . . . . 9,378 7,804} .. ..
March 1951 . . . . 18,487 13,1754 651 1,0568%
April 1951 . . 15,080 14,2153 1,380} 1,0113
May 1051 . . . . . 16,417 18,183 2,631 1,380¢
June 1051 . . . . . 16,459 17,7744 3,272% 1,9004
July 1061 . . . . . 19,966 21,682 4,003 1,832

Shri 8. N. Das: From the statement
it appears that less than one-fifth of
the total releases so far consists of
dhoties and saris. May I know what
are the demands made by the State
Governments in respect of dhoties and
saris?

Shri Mahtab: I cannot exactly say
what is the demand of the State Gov-
ernment, here in Bihar. According to
the present rules, the State Government
representative discusses the demand
with the Textile Commissioner, and
the latter takes into consideration the
total production and accordingly distri-
bution is made. The hon. Member
must have read in the newspapers that
the Bihar Government have appointed
a Liaison Officer to stay in Bombay
and arrange the supply of their require-
ments.

Shri 8. N. Das: May I know to what
extent the releases of dhoties and saris
made so far have satisfied the demands
of the State of Bihar?

Shri Mahtab: I cannot say what is
the exact demand of the Bihar State,
but the hon. Member must have noticed
from the statement that the supply of
dhoties and saris is steadily incrcasing
from month to month.

Shri S. N. Das: Are Government
aware of the normal requirements of
the State of Bihar in respect of dhoties
and saris?

Mr. Deputy-Speaker: He has said that
he has not got the figures.

Shri Krishnanand Rai: Are Govern-
ment aware that dhoties of 36” width
have been released for the home
market, which the public is not buying
and so there is a glut in the market?

Shri Mahtab: We cannot generalise
these matters. That might have been
the case in one place, but in other
places no such complaint has been
recejved. For instance, In the case of
West Bengal the complaint is that they
are getting more dhoties than saris and

they want more saris. Thus, you can-
not generalise these things. "I't is a
question of demand and supply.

. Shri Krishnanand Rai: My question
is about something else. 1 want to
know whether it is a fact that dhoties

"of 36” width have been released for

the home market, which nobody is
buying.

Shri Mahtab: I do not know. Even
supposing that were so, they could not
have been released unless the State
nominees had lifted their quota. As
to how they lifted the quota which
was not marketable, I shall make
enquiry. But that is not a general
complaint.

Mr. Deputy-Speaker: All gentlemen
are interested in dhoties I am aware.

Dr. Ram Subhag Singh: May I know,
Sir, whether any improvement has been
effected in the cloth position in Bihar
to what it was in May when the hon.
Minister disclosed in this House that
the situation would improve by the end
of July.

Shri Mahtab: The hon. Member will
see from the statement that while
supply in January was 10,000 bales in
gu}y the quantity supplied was 19,966

ales.

Mr. Decputy-Speaker: Complaints
were received some time back that
copies of statements in reply to ques-
tions were not available in the Notice
Office. 1, therefore, instructed. the
Notice Office to note down the names of
hon. Members who go and look into
these statements. Barring those gon.
Members who have tabled questions, I
find that no other hon. Members have
gone through these statements. To ask
for details given in the statement itself
without going through them seems to
be not desirable.

Shri Ghule: Are Government aware
that some mills prepared dhoties of one
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¥yard width under the plea of supplying
them to Bihar where people are so
poor that they cannot purchase dhoties
-of greater width?

Shri Mahtab: That cannot be a fact
because they cannot supply straightway
to Bihar, unless allotment is made
from those mills. First of all the
Textile Commissjoner will make allot-
ment; then the State nominee must
.agree to it. Unless these two condi-
tions are fulfilled no mill can supply
any of their produce to any State. .

Shri Sondhi: Is it not a fact that
dhoties of 36” width are being produced
in our mills?

The Deputy Minister of Oomierce
.and Industry (Shri Karmarkar): That
is shirting; not dhoties.

Shri Mahtab: May I bring one fact
‘to hon. Members' notice. They will
bear in mind that the supply of the
products will depend on the consent
of the State nominees. Unless the
‘State nominees agree to lift these

Shri Sondhi: I want to know whether
they are being produced or not, and
it they are produced for what type of
people are they produced?

Shri Mahtab: It is produced because
there is demand from the State Gov-

ernments.
Shri Sondhi: From which State?
Shri Mahtab: I want notice for that.

Mr. Deputy-Speaker: There certajnly
seems to be a general complaint that
dhoties of the type required by each
area are not supplied to it. Madras
which usually wants dhoties of 4 yards
length are supplied with 8 or nine
yards while Bengal which usually
wants 10 yards are supplied with four
yards. I find that a number of hon.
Members are interested in this matter.
They would therefore send whatever
complaint has come to their notice to
the hon. Minister.

Shri Mahtab: May I submit that it
{8 for the State Governments to lodge
that type of complaint. -Are we to go
by the requirements of the State Gov-
ernments or are we to go by the
opinions expressed here in the House—
that is the problem for us to solve. I
have placed before the House the re-
quirements made by the State Gov-
ernments.

Mr. Deputy-Speaker: We cannot, in
the nature of things, go into every
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detail here—the hon. Minister cannot
be expected to know whether 36~
dhoties were produced and how much
of it. I would therefore request hon.
Members. who are interested in the
subject to send their questions privately
to the hon. Minister and he will answer
themr after making enquiries.

Shri Goenka: May ]I know whether
the mills manufacture the quality of
cloth according to the order of the
State Governments or the State
nominees, or do they manufacture
cloth at their sweet will and ask the
State nominees to take them.

Shri Mahtab: That is a very perti-
nent question. As I have already said
from July onwards the State Govern-
ments are required to intimate one
month ahead their requirements to the
Textile Commissloner. On receipt of
their requirements the Textile Com-
missioner controls production accord-
ingly. Therefore, there is no question
of their producing something which is
not wanted by the State Governments.

Shri Sondhi: That was not the prac-
tice before and the mills which pro-
duced cloth they liked in April and
May have sent their cloth to the
market.

Shri Sarangdhar Das: May I know
whether it is a fact that retailers while
supplying cloth to purchasers compel
them to take a certain quantity of
cloth which they do not require—for
instance, while supplying a dhoti a
purchaser is compelled to buy some
quantity of schintz or mull or voil?

Shri Mahtab: The hon. Member Is
referring to circumstances which were
prevailing about six months back.
From July onwards supply is made
according to the requirements of the
State Governments who give previous
notice of their requirements at least
one month ahead.

Mr. Deputy-Speaker: Though this is
a matter for the Statec Governments,
hon. Members who have reccived com-
plaints may pass them on to the hon.
Minister. If they are not attended to,
or if he is indifferent, then the matter
may be raised here. These individual
complaints cannot be disposed of on
the floor of the House. Then there is
the half-an-hour discussion also and it
hon. Members are dissatisfled with the
reply, they can raise it.

MoTorR VEHICLES (EXPORT)
*1015. Shri S. C. Samanta: Will the
Minister of Commerce and Industry be
pleased to state:

(a) how many motor vehicles and
how much of motor vehicle spare parts
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were exporied from India since Janu-.
ary, 1950;

(b) what are the restrictions on the
export of the above-mentioned articles;

(¢) what are the places to which the
articles were exported; and

(1) the value of the vehicles and
spare parts in comparison with the im-
ported ones?

The Deputy Minister of Commerce
and Indusfry (Shri Karmarkar): (a)
529 motor vehicles valued at .
42,45.388 and motor vehicle spare parts
valued at Rs. 4,53,115 were exported
from India from January 1950 to the
31st July 1951.

(b) Moior vchicles of Disposals
origin are not allowed for export.
Export of those assembled in India is
considercua v merits. On a very
limited scale. exports are also allowed
of cars which have been in the posses-
sion nf passengers going abroad. Motor
vehicle spare parts of Indian manu-
facture are allowed to be exported
freely, but export of imported vehicle
spare parts is considered on merits.

(c) Motor vehicles and motor vehicle
spare parts referred to in part (a) of
the question were exported to China,
Hongkong, Strait Settlements, Australia
Hongkong, Strait Settlements,
Australia, Burma, Ceylon, United
Kingdom, Singapore, Kuwait, French
Indo-China, Thailand, U.S.A., Pakistan.

Kenya Colony, Karikal and
Pondicherry.

(d) A statement showing comparison
of motor vehicles and spare parts ex-
ported from Indja from January 1950
to the 31st July 1951 with those of the

imported ones is placed on the Table
of the House.

STATEMENT

Comparison of the value of motor vehioles
and motor vehiole apare parts exported from
Indig in the period January 1950 to 3let
July 1981 with the value of the imported ones
in the same perdod. .

Value of ex- )

ported mo- Valueof im-«
tor vehicles ported vehi.
and spare parts cles and spare
in rupees. parts

Motor vehicles 42,456,388  8,69,15,000

Motor vehicles
sparo
parte. /

4,683,115 13,65,61,000
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[Seth Govind Das: Do we import the-
same kinds of articles that we export?-
What are the prices that we receive
and pay for those articles which we-
export and import respectively?]}
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[Shri Karmarkar: About prices, I
would require notice, Out of those
articles which we import, some are re-
exported to places where they are in
demand.]

Shri S. C. Samanta: With reference
to part (c¢) of the question the hon.
Minister stated that motor vehicles and
spare parts ave exported to UK. also.
May I know, Sir, what special %(uauﬂu‘
of vehicles are exported to U.K.?

Shri Karmarkar: I would like to have
notice of that question.

Shri S. C. Samanta: The hon. Minis-
ter stated that 529 vehicles have been
exported since January last. May I
know the break up of the figure accord-
ing to Indian made, assembled ones and
old ones.

Shri Karmarkar: I should like to
have notice of that question.

Shri 8. C. Samanta: May I know,
why the spare parts that are manufac-
tured here are sent abroad and not
used in our country?

Shri Karmarkar: Where they are
surplus to our requirements and where
we find export profitable to us, we ex-
port them. :

Shri Amolakh Chand: May I know
the countries to which mgtor vehicles.
have been exported from India?

Mr. Deputy-Speaker: That is given
in reply to part (c) of the auestion.
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Shri Amolakh Chand: I am sorry it
related only to export of spare parts.

Shri Krishnanand Rai: May I know
whether parts of motor vehicles are
exported to China at present?

Mr. Deputy-Speaker: Yes, he has
answered it already.

Shri Karmarkar: The answer to the
question whether they were gxported
- to China is yes. But I shall find out
whether they are being exported at
present.

Shri Sondhi: Is it possible for Gov-
ernment to give us some indication as
to what types of motdr vehicles are
exported, because the country needs
the vehicles?

Shri Karmarkar: I shall
find that out.

Shri Jnani Ram: May I know the
value of the spare parts exported last
year and this year?

certainly

The Minister of Commerce and
Industry (Shri Mahtab): Sir, may I
say a word in this connection in order
to satisfy the curiosity of hon. Mem-
hers? I am speaking off-hand. The
exported vehicles were from the Dis-
posals. The Disposals had a large
stock of motor vehicles of special
types. When the Disposals stocks were
auctioned many firms purchased them
and they exported these things. The
exports relate to that stock and not
to the manufactures.

Skri Sondhi: Some of the imported
ones were exported—that is what the
Deputy Minister stated.

Shri Karmarkar: What I was refer-
ring to was motor vehicles spare parts
as the answer itself will make clear.
We are importer of motor vehicles and
not exporter.

Shri Sondhi: May I take it then that
we are not exporting any motor
vehicles?

Shri Karmarkar: Subject to correc-
tion. no.

Shri 8. C. Samanta: May I know
whether any other actory except the
Hindustan Motors is manufacturing
motor vehicles?

Mr. Deputy-Speaker: How does it
arise?

Shri Karmarkar: It does not arise,
but there are in all three other
factories.
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WATTLE BARK

*1017. Shri S. N. Das: éa) Wwill the-
Minister of Commerce and Industry be-
pleased to state what is the total re-
quirement of wattle bark for the Indian:
Tanning Industry?

(b) What part of the total require--
ment is met by imports?

(¢) Is there any scheme under ope-
ration to make India self-sufficlent in-
this respect?

(d) If so, how long will it take to-
make India self-sufficient in this res-
pect?

The Minister of Commeree and’
Industry (Shri Mahtab): (a) About
30,000 tons per annum.

(b) During 1950, about 60 per cent.
of our requirements were met by
imports of wattle bark and itg substi--
tutes.

(c) Yes. The States of Madras,.
Bombay, West Bengal, Uttar Pradesh,
Orissa and Assam are experimenting
upon wattle cultivation.

(d) It is not possible to state at this
stage when India will become self-
sufficient in this respect.

Shri S. N. Das: May I know whether:
the Central Government gives any:
financial aid to these States for the-
manufacture or for the experiments in-
connection with the manufacture of

wattle bark?

Shri Mahtab: I do not think any-
substantial financial aid is given but
technical help is given. As I sald,
three or four States have already start-.
ed on a large scale wattle cultivation.

Shri S. N. Das: May I know after
what period these States will be able-
to produce wattle bark from the-
plantations made?

Shri Mahtab: That I cannot exactly-
%ay, that is at what stage we shall
become self-sufficient. but I can give
some flgures. In Madras it seems in-
three or four years the wattle cultiva-
tion has gone up from 412 acres to
1,043 acres, As a resuit of this increase
in cultivation how much is being pro-
duced and how far they are meeting-
the requirements of the industry 1.
cannot say.

Shri 8. N. Das: May 1 know whether-
any efforts have been made to find out
substitutes for wattle bark?

Shri Mahtab: An attempt is belns‘
made in the laboratories here to fin
?ut a!sutbstitute for wattle bark. That.
s a fact.
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Shri Go:nka: May I know whether
wattle growing is done by the State
itself or by private parties in Madras?

Shri Mahtab: By private parties at
the instance of the State Government.
The State Governments are said to be

.giving encouragement to wattle culti-
vation.

CorToN (IMPORT)

*1018. Shri Kishorimohan Tripathi:
(a) Will the Minister of Commerce
and Industry be pleased to state the
quantity of cotton imported from Ame-
rica, Egypt and Pakistan during the
year 1951 up to date?

(b) How did the prices.of imported
»cotton compare with those prevailing
in India?

The Minister of Commerce and
Industry © (Shri Mahtab): (a) The
following quantities of cotton were
imported during the period January to
July 1951 from:

America—2,56,008 bales of 400 lbs.
Egypt—2,01,586 bales of 400 lbs.
Pakistan—2,021 bales of 400 1lbs.

(b) The maximum prices of different
varieties of Indian cotton under con-
tral during 1850-51 varied from Rs. 675
to Rs. 1,095 per candy. as against an
.average price of Rs. 2,049 for American,
Rs. 3.297 for Egyptian and Rs. 2,880
for Pakistan cotton respectively, for
the first seven months of 1951. In
view, however. of the differences in the
staple lengths spinning quality, etc.. a
straight comparison between the prices
-of imported cotton and Indian cotton
does not give a correct picture.

Shri Kishorimohan Tripathi: May 1
know what are the varieties of cotton
textiles manufactured in India for
which we import this foreign cotton?

Shri Mahtab: Generally speaking,
fine and superfine varieties are made

out of the imported cotton. »

Shri Kishorimohan Tripathi: To what
extent does the price of the imported.
cotton raise the price of the textiles
manufactured from that cotton?

Shri Mahtab: I have given the aver-
age prices of the imported cotton.

Mr. Deputy-Speaker: How far does
the price of the imported cotton in-
fluence the prices of textiles manufac-
tured out of it? That is his question.

Shri Mahtab: According to the Tarift
Board formula the price.- of cotton has
‘to be taken into account—whatever the
.present price, that is calculated—and
lghe prices of cloth are fixed accordingly.
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Shri Kishorimohan TripatBl: Are
different varieties of yarn mixed to-
gether in order to control the prices?

Mr. Deputy-Speaker: He wants to
know whether different counts of yarn
are mixed together so as to bring down
the prices. .

’

Shri Mahtab: Of course that is poesi-
ble. Some mixture is allowed. In
order to Rave more yarn or more rloth
it sometimes so happens that cottap of
finer variety from which higher counts
can be manufactured is allowed to be
mixed with that from which lower
counts are manufactured in order to
give more production of yarn, and
some allowance is given to the mills
in order to do that.

Shri Sidhva: May I know whether
the identical quality of deshi cotton
which is wused for manufacturing
medium type of cloth is being imported
from any of these countries for meeting
our requirements for the production of
medium type of cloth?

Shri Mahtab: That is our difficulty.
If Pakistan cotton is available in large
quantities the production of medium
and coarse cloth would not have been
so difficult. But the fact is we do not
have it. And the foreign cotton im-
ported from America and Japan does
not give medium and coarse cloth.

Shri B. K. Das: May I know whether
the quantity of cotton imported from
Pakistan is according to the value in
our Trade Agreement with Pakistan?

Shri Mahtab: In regard to cotton
there was no agreement. It was simply
stipulated that the trade will be free.
But the traders did not bring in that
cotton because of its price. The price
of Pakistan cotton is about Rs. 2,800,
as I have said against our control price
here of Rs. 850. Therefore the cloth
manufactured out of that will not be
sold and will not find a market here.

Shri B. K. Das: Has the position
changed in any way since?

Shri Mahtab: We are watching the
situation. The Pakistan Government
have recently reduced their export
duty. I do not know actually how the
position will stand as a result thereof,
but we are carefully watching the
situation.

Shri Sidhva: Under the Agreement
was it not stipulated that they shouid
supply this cotton to India?

Shri Mahtab: There was no question
of agreement. The trade was made
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free. Therefore there 'was no stipula-
tion that they would supply so much
or we would import so much—as in the
case of jute. There was a stipulation
only with regard to jute and food-
grains and certain other commodities—
not with regard to cotton.

Shri §. N. Das: Since the Pakistan
Government has removed the excise
(export) duty on cotton may I know
whether there is go. to be any differ-
ence or change in the cotton imgort
policy of the Government of India?

Mr. Deputy-Speaker: He has stated

that he is watching the situation. Next
question,

Sopa AsH AND COARSE YARN

1019, Shri Kishorimohan Tripathi:
(a) Will the Minister of Commerce
and Industry be pleased to state the
increase or decrease in production dur-
ing the year 1951 up-to-date as against
the year 1950 in respect of each of the
following commodities;

(i) Soda Ash; and
(ii) Coarse yarn?

(b) What were the prices of these
commodities . India during each of
the said two years?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
A statement is laid on the Table of the
Il-qlouse.] (See Appendix VI, annexure

0. 32. ‘

Shri Kishorimohan Tripathi: The
statement shows that the production
of coarse yarn has gone down during
the period January-June 1951. May I
know the reasons for the same?

Shri Mahtab: Short supply of cotton
—because on many occasions I ave
said that the production of coarse and
raedium yarn especially is going down.

Shri Kishorimohan Tripathi: The
statement also shows that the prices of
coarse yarn, particularly 16 counts
varieties, single, have risen during the
period January to April 1951, What
are the reasons?

Shri Mahtab: The hon. Member must
have known that the price of cotton
was allowed to -be increased towards
the end of 1950 and therefore the neces-
sary increment was allowed in the case
of yarn.

Kaka Bhagwant Roy: The hon. Minis-
ter stated that the fall in production is
due to the short supply of deshi cotton.
May I know how much cetton we are
exparting every year?
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Mr. Deputy-Speaker: Has any cotton.
been exported?

Shri Mahtab: That is known as
Bengal deshi cotton, and about 2 lakhs
of bales were allowed to be exported.
Out of this, because of the price factor,
about 20,000 bales were riot taken by
the US.A. and we are trying to use
that here. Only that type of cotton
which cannot be used here is allowed
to be exported.

Kaka Bhagwant Roy: What type of
cotton is used in this coarse yarn?

Shri Mahtab: I cannot name the:
variety of cotton but the hon. Member
knows that the total production of
Bengal Desi cotton is taken into
account. The quantity which can be
used in the mills is also taken into-
account and the remainder is allowed
to be exported. Today the position is.
that on account of the price factor that
cotton also is not being exported. Even
the licenses which were issued for ex-

ort have been remaining pending..

obody is taking out these licenses.

Mr. Deputy-Speaker: Next question.

Pic IRON

*1020. Shri Alexander: (a) Will the
Minister of Commerce and Industry be
pleased to state how much iron ore
was exported in the year 1950 and to-
what countries?

(b) Is it a fact that some process
has been discovered recently by scien-
tists for the conversion of low grade:
iron ore into high grade and thus faci-
litate its extraction?

The Minister of Commerce and
Industry (Shri Mahtab): (a) 55,322
tons—Czechoslovakia, Japan, Nether-
lands, Rumania, Germany. °

(b) Yes,

Shri Alexander: May I know whether:
the Government have any scheme for:
establishing a fresh bla¥t furmace?

Shri Mahtab: The original scheme:
was to set up two steel plants. Now
the scheme is to set up some blast
furnaces to produce the pig iron. Wer
are Yollowing that scheme and we have
approached several private flrms to
produce schemes for producing pig iron.

‘Shri %ondhi: Indian firms?
Shri Mahtab: Yes, Indian firms.

Shri Alexander: When is that scheme
likely to come into operation?

Shri Mahtab: That scheme of produc-
ing pig iron depdnds on the private
firms. First of all they have to prepare

1300
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‘the schemes and submit it to Govern-
ment for examination and so far as
Government are concerned, they are
‘very anxious to see that the production
-of pig iron is increased, because it is
apprehended that by 1954 many
foundries will close down for want of
pig iron. Therefore from now on, an
attempt is being made but nobody
knows whether that attempt will be
-successful.

Shri Alexander: With reference to
-answer to part (b), regarding scientifia
knowledge for converting this low
grade ore to high grade ore, may
Xknow whether any attempt is made in
India to utilize our low grade ore?

Shri Mahtab: It is not necessary to
-make that experiment on a large scale
here because high grade ore is suffi-
.ciently available here in India. I may
.say for the information of the hon.
‘Member that the National Metallurgi-
cal Laboratory have installed a pilot
-plant to make the experiment of this
scientific research.

STATUTORY AND NON-STATUTORY Bobies

-“1021. Shri S. N, Das: Will the Prime
Minister be pleased to state:

(a) the number and names «f stat-
utory and non-statutory bodies of per-
‘manent nature functioning under the
.direct administrative control of the
External Affairs Ministry giving the
folowing information in each case.

(i) the year of their constitution;

(ii) the recurring annual expendi-
‘ture;

(ili) the provision for the audit of
‘their accounts; and

(iv) the method of submission of the
report of their activities;

(b) the number and names of such
ad-hoc committees as were appointed
-by the Ministry since the 15th August,
1947 and which have finished their
work; and

(c) the number and names of ad-
hoc Committees which are still func-
tioning, giving the date of their ap-
pointm.nit and the time by which they
are expected to finish their work?

The Deputy Minister of External
Affairs (Dz. Keskar): (a) A statement
-containing the requisite information is
laid on the Table of the House. [See
Appendix VI, annexure No. 33.]

(b) None. -

(c) A statement containing the requi-
-alte information is laid on the Table
of the House. (See Appendix VI,
s-annexure No. 34.]

-
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Lists oF IMPORT LICENCES

*1024. Shri §. C. Samanta: Will the
Minister ¢f Commerce and Industry
be pleased to state:

N
(a) whether weekly lists of import
licences are issued by C.C.I, D.C.C.I,
and IL.T.C.;
(b) if so, the main- objects of issu-
ing those lists;

(c) whether there are any delays in
issuing and publishing those lists;

(d) the dates on which those weelsly
lists were issued and published in the
year 1951;

(e) whether those lists are  kept
ready for sale to. the public; and ‘

() whether exact details of licences
are published in the lists?

The Deputy Minister of Commeree
;nd lndustry (Shri Karmarkar): (a)
es

(b) The main object of issuing the
lists is to enable trade and industry
to know the names of parties who have
been granted import licences and there-
by give an opportunity to them to
bring to the notice of Government any
criticism that they may like to make.
Further, these lists provide useful
statistical data.

(c) Yes.

(d) A statement is placed on the
Table of the House. [See Appendix
VI, annexure No. 35.)

(e} The supply of the lists is at
present restricted to the Chambers of
Commerce and Trade Assoclations
recognised by the Ministry of Com-
merce and Industry.

(f) Yes. Specimen copies of these
statements are available in the Inibrary
of the House.

Shri S. C. Samanta: In reply to part
(b) the hon. Minister has stated that
that main object of issuing the lists is
to enable trade and industry to know
the names of parties who have been
or are to be granted import licences
ete. and in puart (e) of his reg , he
has stated that the supply of the lists
is at present restricted to the Chambers
of Commerce and Trade Associations.
May I know why the trade interests
who take to export and import are not
allowed to buy these things by arrange-
ment? What arrangements have been
made for this purpose?

Shri Karmarkar: I thought that trade
and industry were given access to the
Chambers of Commerce and Trade
Associations. My hon. friend will
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-appreciate that any trader or any
industrialist who wants to have a look
-at these lists can do so. These lists
are distributed to all parts of India
.and they are available to them.

Shri 8. C. Samanta: Except in our
-offices, may I know in which public
places are these lists put up?

Shri Karmarkar: I am afraid the
-hon, Member is under a misapprehen-
sion. It is not only in our offices that
these lists are available. These are
available in the Chambers of Com-
merce and Trade Associations which
-are public bodies and today any mem-
ber of the public has access. It is there
that we send them. Of course, our
«offices -also receive these lists, but that
is another matter.

Shri §. C. Samanta: May I know
why there ar® delays in the despatch
.and receipt of these lists at different
places?

Shri Karmarkar: The hon. Member
will see that at headquarters the dis-
tance of time is about 2 months and at
the Port Offices 3 or 4 months’ timg.
We are trying to minimize the delay
but till now the delay has been there.

Mr. Deputy Speaker: The hon. Mem-
ber wants to know why there is such
a difference in time between the des-
patch of the lists from the head-
«quarters and at the Port Offices.

Shri Karmarkar: After the licenses
are granted they are collated. It is
fairly a heavy list and we do not issue
‘them in driblets. The whole thing has
10 be compliled and done in a systematic
way, so0 that no errors creep in and
hence g0 much time is there.

Mr. Deputy-Speaker: In the stale-
ment it is seen that the weekly list
- 'was despatched on 9th March 1951 and
‘the date of receipt is 17th May 1951.
How can that be?

Shri Karmarkar: I am sorry, that is
not the correct reading of it. The week
ended on 6th January 1851 and the
date of despatch of that list from head-
quarters is 8th March 1951 and over
the same week the date of receipt of
the list from Bombay by us is 17th
May 1951. So the time taken by us s
2 months and the time taken by
Bombay and other ports is a little
more. We are trying to minimize that.
The list gt s the date on which they
were issued and the date on which they
were received from the port offices, to
show what time is taken. We have
told them not to take so much time.

Shri Goenka: Am I to understand
from the hon. Minister that the Cham-
bers of Commerce and other Trade

14 SEPTEMBER 1951

Oral Answers 1804

Associations to whom these lists are
sent are public bodies where the public
can have access? Is it that anyone of
the public can go to any of the Cham-
bers of Commerce or any of the com-
mercial bodies and have the informa-
tion they like?

Shri Karmarkar: I thought that my
hon. friend well understood the answer
when [ said that the public has access.
What I meant was the public, i.e., those
who are members of the respective
organizations have access. As my hon.
friend also knows various Chambers of
Commerce and other trade organiza-
tions are spread all over the country
and they are accessible to the traders
and industrialists in the respective
areas.

Shri 8. C. Samanta: Government
have sanctioned the entry of new-
comers and other private enterprises
also. May I know what arrangements
have been made for them to receive
the lists in time except from those
Chambers of Commerce and Trade
Assceiations?

Mr. Deputy-Speaker: They are avail-
able at the Port Offices. Each of our
offices have also got these lists.

Shri Karmarkar: We have till now
not received a single complaint regard-
ing these lists.

Short Notice Question and Amswer

FAST FOR FORMATION OF A SEPARATE
ANDHRA STATE

Prof. Ranga: Will the Prime Minis-
ter be pleased to state:

(a) whether Government propose to
make a statement regarding the
Andhras who are fasting since the
15th August 1951, for the formation of
a separate Ardhra State (i) about
their health and loss of weight; and
(ii) their demands;

(b) whether Government have re-
ceived any communication from the
All-Party Convention held under the
Presidentship of Barrister Lakshmi-
narayana at Guntur on the 30th August
1951;

(c) whether Government have taken
note of a representation sent by Swami
Sitaram to the President of the Union
of India at his Hyderabad Camp;

(d) whether the Prime Minister has
sent any communication to Swami
Sitaram either directly or through the
Chief Minister of Madras;

(e) whether Government have re-
ceived any communication from the
Madras Chief Minister and if s0, what
is the gist of his representation;

(f) whether Government are aware
that more and more Andhras are join-
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ing Swami Sitaram in his fast and that
batches of volunteers from different
parts of Andhra are marching to
Guntur where Swamiji and his party
are fasting and are themselves going
to fast; and

(g) what Government propose to do
in order to relieve the anxiety of the
Andhras about the lives of the promi-
nent men of Andhra and their long-
standing demand for Andhra State?

The Prime Minister (Shri Jawaharlal
Nehru): (a) Some information has
already appeared in the Press and
some correspondence has been released;
beyond this Government have no infor-
mation to give in respect of this part
of the question.

(b) Yes.
(c) Yes.
(d) Yes.

(e) Correspondence between State
Governments and this Government is
generally not published and will serve
no useful purpose in the present case,
if published.

(f) Government have no information,
but are of the opinion that undertak-
ing fasts on such issues is not proper
or democratic.

(g) Government have done all that
they can do now. A communication
sent to the Chief Minister of Madras,
which he was requested to forward to
Swami Sitaram, is laid on the Table
of the House. This will indicate what
Government have done. [See Appendix
VI, annexure No. 36.]

Prof. Ranga: Is it not a fact that the
Three-Man Committee of which my
hon, friend the Prime Minister was a
Member had suggested to the Andhras
that they should be willing to give up
their claims over the city of Madras to
form a part of the Andhra province,
and the Congress Working Committee
had accepted it and the Andhra Pro-
vincial Congress Working Committee
at its meeting held on 11th November
1949 had accepted that condition, and
therefore the only important condition
prescribed by the Three-Man Com-
mittee and accepted also by the Gov-
ernment was satisfled by the Andhras
and there is no more point to be satis-
fled today?

Shri Jawaharlal Nehru: It is fact,
as stated by the hon. Member, that the
Three-Man Committee spgcially refer-
red to the question of the city of
Madras as one important element in
this, and I believe it is also a fact that
the Andhra Provincial Congress Com-
mittee passed some Resolution. But,
the hon. Member knows very well that
ever since then a good deal of doubt
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has been cast upon this and what Gov-
ernment have been suggestinmg is that
all these doubts should be removed by
the parties. It is easy enough. If the
hon. Member thinks that expedition is.
required, the organisations concerned
can also function urgently and not
wait for something to happen, and
remind us of something that happened
two years ago.

Prof. Ranga: Is it not a fact that the
President of the Karnataka Provincial
Congress Committee, Tamil Nad Con--
gress Committee and the Andhra Pro-
vincial Congress Committee had met
the hon. Prime Minister and assured
him that they are not aware of any
more new doubts cast in regard to this
and even said that they are quite
willing to accept the present jurisdie--
tion of the Andhra Provincial Congress
Committee minus the Madras City and
therefore the Andhra State can be
formed?

Shri Jawaharlal Nehru: That is not
completely a fact though it is largely
true. People have spoken to me vague-

and sometimes orally. As a Govern-

ent we cannot proceed on vague
statements made without precision,
which, as a matter of fact, have been
challen’ged by some other people even
now. The position, as far as I can see,
is quite simple and easy to deal with,
provided the suggestions made by the
Government are accepted and the
important organisations concerned and
the Government of Madras can express
their agreement to certain general
lfo:'emulae which could be acted upon
ater.

Prof. Ranga: The Prime Minister
himself has said now that these orga-
nisations should not go on leisurely,
but that they should take expeditious
action. Even this is likely to take
some time. In view of the fact that
today is the 28th or 29th day of the
fast of Swami Sitaram and his
colleagues, including a well known
Andhra woman leader, Shrimati Durga
Amma, is it not possible for the Prime
Minister himself to be satisfled with
the statements made to him personally
by the three Presidents and the con-
cerned Provincial Congress Committees
and himself take some expeditious
action? How do the Government justi-
fy their own leisurely way of moving
in this matter?

Shri Jawaharlal Nehru: I do not
understand the hon. Member's sugges-
tion that Government have taken it in
a’leisurely way. Government have
indicated precisely, deflnitely and most
exj:»editiously the steps to be taken, not
today but nearly 10 or 12 days ago or
two weeks ago. Everything could have



Tie -

1307 Oral Answers

been done in 48 hours. I understand
they are proceeding about the business
and they are also meeting in a day or
two. But, I must confess that this
proposition that because respectable
people fast, the whole administrative
procedure of Government should be
upset is a proposition which I cannot
accept. May I point out to the House
that in fact I have been told by some

‘people who do not like this that they

will go on fast against this business?
We cannot allow people to fast against
each other......... .

Prof. Ranga: It is no good trying to
take shelter under that statement.

Shri Jawaharlal Nehru: I am not
trying to take shelter; but I do wish
to say precisely and deflnitely that
Government will not submit to fasts;
they will submit to facts and not fasts.

Shri Kala Venkatarao: May I know
whether the Prime Minister is aware
that Swami Sitaram has stated that
unless the question of the city of

Madras is left to arbitration, he is not .

going to stop his fast?

Shri Jawaharlal Nehru: There it is;
the hon. Member will observe the diffi-
culties.

Shri Kala Venkatarao: May I know,
frrespective of the fast of Swami
Sitaram, if the Provincial Congress
Committees of Tamil Nad, Andhra and
Karnataka as well as the Government
of Madras are prepared to give it in
writing that they will support in gene-
ral the report of the Madras Partition

Committee of 1950, the Government of |

India will be prepared to act quickly
and see that the ‘Andhra Province is
formed at an early date, if not before
the General Elections?

Shri Jawaharlal Nehru: If the various
bodies concerned in this matter express
their general agreement over the
various issues, Government is certain-
ly prepared to proceed irrespective of
Swami Sitaram’s fast.

Shri Sivan Pillay: May 1 know
whether any organisation in the
Rayalaseema has opposed this
province?

Shri Jawaharlal Nehru: I have re-
ceived a communication from them to
this effect.

Shri Kala Venkatarao: May I know
from the Prime Minister whether that
particular organisation referred to by
my hon. friend who comes from Kerala
is a thing which belongs to three

talukas in Andhra desa?

Shri Jawaharlal Nehru: I do not
tln:lnow the exact extent of its jurisdic-
on.

260PS
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Prof. Ranga: Is it not a fact that the
President of that organisation, the
Rayalaseema Sabha today happens to
be the President of the Provincial
Cpn?ress Committee also and the Pro-
vincial Congress Committee is confl-
dently expecting to pass a resolution
which my hon. friend the Prime Minis-
ter just now mentioned?

Mr. Deputy-Speaker: The Prime
Minister need not answer that.

Shri Kamath: Am I to understand
that the Prime Minister will stand by
the assurances given in the old report
popularly known as the J.V.P. report
as regards this matter?

Shri Jawaharlal Nehru: Generally
speaking, yes; it is rather a vague and
general question,

Prof. Ranga: Is not the hon. Prime
Minister aware of the fact that Gov-
ernments in the past, e.g., the prede-
cessor Government, had had to take
notice of fasts undertaken by satya-
grahis of the same party, who happen-
ed to be their masters also? Similarly,
this Government also will not be doing
anything wrong in taking notice of this
and trying to do justice to the people.

Shri Sondhi: We have taken notice.
Prof. Ranga: No; he says it is wrong.

Shri Jawaharlal Nehru: I do not
suppose it will serve any useful pur-
pose to discuss the desirability of fasts
being undertaken for any particular
purpose. I am not prepared to say that
nobody should ever fast for any pur-
pose. Certainly it he {feels strongly
about a matter of conscience, he might
do it. But surely such a fast normally
speaking, should not be undertaken
first of all where there are other ways
open. Secondly it should not be taken
over what might be called administra-
tive matters. They affect many parties
concerned. A fast compelling the Gov-
ernment perhaps one can understand;
but here it means compelling others
concerned who do not agree with that
view. So this creates great difficulties.

Shri Kala Venkatarao: In view of the
fact that Satyagraha is a moral affair,
is it not immoral on the part of those
who fast to force the Andhra Com-
mittee to go back on its decision to
which Prof. Ranga was a party to
leave out the city of Madras?

1308

Mr. Deputy-Speaker: There are two
more Short Notice Questions and they
stand in the name of Shri Sondhi. They
concern the hon. Minister of Food and
Agriculture and he has intimated to
me that he is not well and therefore,
this question may be taken up on
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Monday. What is the reaction of the
hon. Member to this suggestion?
Shri Sondhi: I agree, Sir.

Mr. Deputy-Speaker: Then these will
stand over for Monday.

WRITTEN ANSWERS TO QUESTIONS
YARN QUOTAS

*1016. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of Com-
merce and Industry be pleased to state
what are the quotas of yarn allotted
to different States?

(b) Has the recent change in the
textile policy of Government affected
the yarn and cotton supply position to
the States?

(c) What is the proportion of allot-
ment of yarn to the mills, powerlooms
and handlooms?

The Minister of Commerce and
Industry (Shri Mahtab): (a) A state-
ment is laid on the Table of the House.
[See Appendix VI, annexure No. 37.]

(b) There has been an increase in
the production of yarn by mills and
combined with the restrictions on the
export of yarn, supplies for internal
consumption have improved during
recent months. There ‘has however
been no change in the cotton supply
position.

(c) The States distribute the quotas
of yarn allotted to them among the
various consumers of yarn in the States
according to the local conditions,

ADJUDICATION OF BANK DISPUTES

*1022. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of Labour
be pleased to state what are the points
of reference to the new Tribunal ap-
pointed for the adjudication of the
disputes between the Banking Com-
panies and their employees under the
chairmanship of Shri H. V. Divatia?

(b) What was the attitude adopted
by the Board of Conciliation appointed
by the Government for the settlement
of these disputes?

(c) Why is the question of the dis-
missal of 150 employees of the Punjab
National Bank being dealt with sepa-
rately?

(d) Who is to decide the cases of
these 150 dismissed employees of the
Punjab National Bank?

The Minister of Labour (Shri
Jagjivan Ram): (a) Thirty-six issues
relating to the teixms and conditions of
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service of employees have been refer-
red to the ad hoc Industrial Tribunal
constituted by Government for the
adjudication of disputes in banking
companies. They are listed in Schedule
II of Government’s Notification S.R.O.
1079, dated the 17th July, a copy of
which is placed on the Table of the
House. [See Appendix VI, annexure
No. 38.]

(b) The Board of Conciliation (Bank
Disputes) could not function owing to
certain differences between the em-
ployers and employees and, therefore,
had to be wound up.

(¢) and (d). As the 150 dismissed
employees do not receive any wages or
subsistence allowance, speedy adjudi-
cation -of their case is very essential.
The maln adjudication which involves
a large number of important issues
may take several months. It was felt
that the case of the dismissed em-
ployees should not be delayed because
of the other jssues pending before the
main tribunal. Hence a separate tri-
bunal presided over by a retired High
Court Judge was set up for that pur-
pose.

~ YEAST

*1023. Shri V. K. Reddy: (a) Will
the Minister of Commerce and Indus-
try be pleased to state what is the
total quantity of yeast annually pro-
duced in the country?

(b) What is the quantity of yeast
annually required in the country?

(c) What are the countries exporting
yeast to India?

(d) What is the protection given to
this industry by Government?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The pro-
duction of yeast started in India in
April, 1950, and the following quantities
have been produced since then:

April io December, 1950—60,237 1bs.
January to June, 1951—28,440 1bs.

(b) The present requirements are
very small but they may go up to 3,000
tons per annum if the use of Food
Yeast is popularised in the country.

(¢) Mainly the United Kingdom and
Australia.

(d) The production of food yeast in
India being very small, the question
of Tariff protection does not arise at
this stage.
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ExporT Dury OoN Raw WooL

*1025. Pandit M. B. Bhargava: (a)
Will the Minister of Commerce and
Industry be pleased to state for what
purpose the export duty of 30 per
cent. was imposed on raw wool?

(b) Was the interest of the producers
of wool taken into consideration before
imposing this export duty of 30 per
cent. and if so, in what way?

. (c) Were the trade and the allied
interests taken into consideration be-
fore imposing this duty and if not,
why not?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The ex-
port duty on raw wool was imposed
with a view to appropriate a portion
of the advantage of high world price of
wool to the public Exchequer and also
to prevent inflation of prices of raw
wool in India.

(b) As stated in reply to part (a)
of the question the high world prices
of wool were already benefiting the
producers to a great extent.

(¢) Yes. All interests were taken
into consideration before flxing the
duty.

SurpPLUS STOCKS OF WooL

*1026. Pandit M. B. Bhargava: (a)
Will the Minister of Commerce and
Industry be pleased to state whether
Government are aware that huge
stocks of wool are lying surplus to the
extent of about 10 million lbs. at the
ports, in mundies and in villages?

(b) Are Government also aware that
supplies from new shearings amounting
to a surplus of 25 million lbs. have just
started coming in, which will add
further to the stock position and create
financial distress?

(c) Are Government aware that
wool cannot be held in stock for a con-
siderable time without deterioration
in the quality and the price being
affected?

(d) If so, what steps do Government
propose to take to relieve the distress-
ed conditions prevailing among the
producers and traders?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Repre-
sentations have been received about
the accumulation of stocks of raw wool
{in the country but the actual quantity
of surplus stock, if any, is difficult to
ascertain.

(b) The question is receiving close
attention and Government will soon
announce its export policy for raw wool
for the year commencing 1st October
1951, It is not anticipated that there
will be any financial distress.
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(c) Deterioration of wool depends on
method of storage. With Yroper stor-
age it can be kept for a long period
without appreciable deterioration.

(d) Fresh quota for export of raw
wool will be announced shortly. During
the wool year October 1950 to Septem-
ber 1951, surplus wool available has
been allowed to be exported.

WooL ExporT PoLiCcY

+1027. Pandit M. B. Bhargava: (a)
Will the Minister of Commerce and
Industry be pleased to state whether
the attention of Government has been
drawn to the All India Radio announce-
ment on the morning of the 16th July,
1951 on the basis of flgures collected
by the Ministry of Food and Agricul-
ture that the sheep population of India
is 35 million heads producing 77 million
1bs. of indigenous raw wool?

(b) If so, are these figures correct?

(c) Is the wool export policy of Gov-
ernment based accordingly?

(d) Is it a fact that the export duty
was imposed on ad valorem basis?

(e) How do (Government propose
collecting duty on consignment basis?

(f) Are Government aware that the
Customs authorities at Bombay and
Bedi Bunder procure from the traders
bonds setting out two different methods
of collecting duty and if so, what is
the reason for this?

The Minister of Commerce and
Industry (Shri Mahtab): (a) to (c).
The Government are aware of the
announcement. The figures of sheep
population and annual production of
raw wool so announced are however
incorrect as they were based on an
erroneous compilation of statistics. The
correct figures are 38 milllon head of
sheep and 55 millioa Jbs. of raw wool
and the cxport policy of the Govern-
ment is based on these figures.

(d) Yes.

(e) A provisional assessment of ex-
port duty is made at the time of export
on the value shown in the pro forma
invoice increased by 25 per cent., and
the assessment is finalised later on, on
the basis of the net sale proceeds of
the goods.

(f) The hon. Member is probably
referring to two different £Mdphs
governing the finalisation of the export
duty, i.e., (1) collection of extra duty
where the net sale proceeds are higher
than the value in the pro forma invoice,
and (2) confirmation of the provisionai
duty as flnal in cases where the net
sale proceeds are lower than the value
in the pro forma invoice. It has now
been decided that under (2) also the
duty will be flnally assessed on the
basis of the net sale proceeds.
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TRAINING NEPAL POLICE OFFICERS

*1028. Shri Rathnaswamy: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that India
has agreed to help Nepal in respect of
training Nepal police officers; -

(b) whether this training includes
other ranks also;

(¢) whether this training is spread
over a number of years;

(d) whether the Nepal Government
has agreed to meet the cost of train-
ing; and

(e) what is the type of training
proposed to be given?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) to (e). The
Nepal Government enquired some time
ago whether arrangements for training
could be made and the Government of
India have expressed their willingness
to help them. The details are being
worked out.

Foop FOUNDATION DELEGATION

*1029. Shri Rathnaswamy: (a) Wil
the Prime Minister be pleased to state
whether it is a fact that Mr. Paul
Hoffman, Leader of the Food Founda-
tion Delegation has visited India in
connection with the financing of Indian
projects?

(b) Who are the members that con-
stituted this delegation?

(c) What is the extent and shape of
help and assistance promised by this
Foundation?

(d) Did this delegation have a talk
with the Planning Commission and if
so, with what result?

The Prime Minister (Shri Jawaharlal
Nehru): (a) Yes.
. (b) The Delegation from the Ford
Foundation consisted of—

Mr. Paul G. Hoffman,
Mr. Chestor C. Davis,
Mr. John B. Cowles,

Mr. John B. Howard, and
Mr. Paul H. Helms.

(c) It is understood that the trustees
of the Ford Foundation have earmark-
ed about one-third of the funds at their
disposal amounting to 256 million dollars
a year for work overseas. The precise
amount of assistance which the
Foundation could give to projects in
India has still to be determined, as the
projects to be selected are under
examination; and

(4) The members of the Delegation
discussed with the Planning Commis-
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sion a number of projects which could
be assisted by the Ford Foundation.

Raw JUTE (PRICES)

*1030. Shri Barman: (a) Will the
Minister of Commerce and Industry be
pleased to state the condition of jute
market at Calcutta and the fall in
prices of raw jute in rural areas?

(b) If there is a slump, what are the
reasons therefor?

(c) WHhat is the cost price of raw
jute in the current year of production
and what is the price at which raw
jute is selling?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
Soon after decontrol of prices on 10th
March, 1951, raw jute prices shot up
both in the Calcutta and the mofussil
markets. In early June the prices at
Calcutta rose to the highest level. The
rise in prices was due to the highest
level. The rise in prices was due to
the demand being far in excess of the
avallability and also partly to specu-
lative activities. Since the middle ot

_June the Calcutta market has become
easy and the prices have been falling.
In mofussil markets also the prices
have fallen. No one expected that .
prices could possibly remain at the
very high level to which they had
risen after decontrol. Generally speak-
ing, the causes for fall in prices are:

(i) Lack of mills’ buying interest at
high prices,

(ii) Reports of a very favourable
crop both in India and Pakistan,

(iii) Fall in the prices of jute manu-
factures, -

(iv) Increasing arrivals of raw jute
in mofussil markets.

(c) The cost of production per
maund in the current year may
roughly put at about Rs. 32. Selling
prices vary at different centres. The
price at Belakoba in West Bengal was
about Rs. 50 per maund about the
middle of August 1951 when the
Calcutta price was Rs, 57. The prices
for Jat Middles and Jat bottoms on
10th September 1951 at Calcutta were
quoted at Rs. 58 and Rs. 53 per maund
respectively.

NON-MUSLIMS IN PAKISTAN-HELD
ParT oF KASHMIR

*1031. Shri Raj Kanwar: (a) Will the
Prime Minister be mleased to state
what is the approximate number of
Hindus and Sikhs belleved to be still
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left in that part of the Jammu and
Kashmir State held by Pakistan?

(b) What is the agency, governmen-
tal or private, which looks after their
interests?

The Prime Minister (Shri Jawaharlal
Nehru): (a) As stated in answer to
Question No. 695 on the 8th March
1950, a considerable number of non-
Muslim subjects of the Jammu and
Kashmir State are still on the other
side of the cease-fire line, but the Gov-
ernment of India have no “means of
ascertaining exact or even approximate
figures.

(b) It is not possible for the Govern-
ment of India to have any agency, gov-
ernmental or private, to look after the
interests of these people, as the areas
concerned are occupied by Pakistan. It
is only in regard to the recovery of
abducted women that we have received
some co-operation from the Government
of Pakistan.

CrLoTH AND YARN FOR ORISSA

*1032. Shri M. Naik: (a) Will the
Minister of Commerce and Industry be
pleased to state the normal quarterly
requirements of cloth and yarn for the
State of Orissa?

(b) What have been the allotments
of cloth and yarn made up-to-date for
the State as a whole since the begin-
ning of the year and what is the total
off-take by the State as against the
total allotments?

(c) Is it a fact that quotas allotted
to the State contain large proportions
of goods not usually saleable <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>